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National Wage Policy

489. SHRIMATI PRAMILA DAN-
DAVATE: . Will the Minister of
LABOUR be pleased, to state:

ta) whether Government are con-
sNeting t0 frame a Nationsl Wage
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Policy covering such issues as mini-
mum wage and mechanism for wage
fixation; and

(d) The case against the Head

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
Yes, Madam. Government is presently
engaged in preparing a Wage Policy
statement. It is proposed to finalise it
in consultation with the representatives
of employers and workers at the next
national tfripartite conference.

Head constable held for Assault

470. SHRI A. U. AZMI:

SHRI RAJNATH SONKAR
SHASTRI:'

Will the Minister of HOME AF-
FAIRS be pleased to state:

{(a) whether Government's attention
has been drawn to the news ilem cap-
tioned ‘Head Constable held for as-
sault’ appearing in the Indian Express
of 2nd June, 1981;

(b) if s0, the reaction of Government
thereto;

(c) what steps have been taken to
ensure that in future no citizen is sub-
jected to such himiliating, insulting and
abusive language by the Policemen; to
check the increase in the black-market-
ing of chnemy tickets; to deal with of-
fending Dolicémen for fabricating sto-
rigs; and

(d) what iz the present position with
regard to the case against the Head
Constable and the findings of the In-
quiry ordered in the involvement of
cinema hall officials?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKAWANA):
(a) Yes, Str.
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¢n) A case FIR No. 130 dated 30-5-81
u/s 147/158/448 IPG, Police Station
Vasant V:har was promptly registered
and the Head Constable was arrested
on 31-5-81.

(c) Severe action is taken aganist the
erring police officials, so that it acts as
a deterent for other police personnel.

Constable is under investigation.
Nonp of the cinema employees in-
wvolved in the incident has been
identifiegq by the complainant.

Sale of Adivasi Girls from Dhankanal
in Punjab

471, SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that recently
some Adivasi girls from Dhankanal
district, Orissa were enticed by tricks-
ters and taken to Bhatinda for the pur-
pose of sale where they were cuzught
in the process of being sold;

(b) whether according to police sour-
ces the sale of such girls has increased
in Punjab;

(c) whether Central Government
propose to set up a Cell in collabora-
tion with State Police Organisation
where the sale of girls is rampant to
put an end to it; and

(d) if so, when such a cell will be
created? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

@) No, Sir.

&) and (4). There is no such proposal
under consideration at present.

Number of Workers died in State Pen-
¢il Indhsiry in Massaur (M.P)

472. SHRI VIJYA KUMAR YADAV:
Wil the Min:ster of LABOUR be
pleased to state:

(a) the number of workers who died
in 1979, 1980 while working in State
Pencil Industry in Mandsaur (Madhya
Pradesh);

(b) whether the factories owners
were asked to instal pneumatic system
consisting of a suction pump and dust
collector to reduce dust pollution;

(c) if so, the details and number of
factories which have done so;

(d) whether any action has Leen
taken like closing down such industries
which are health hazard and fail to
abide by safety regulation under the
Factory Act;

(e) whether any steps were talen
demanding compensation to silicosis
victims or their dependents; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Informa-
tion furnished by the State Govern-
ment of Madhya Pradesh regarding
number of workers who died of sili-
cosis is as under:—

1979 1
1980 r

(b), (c) and (d). According to the
Government 72 factories have installed
dust collection equipment. 129 cases
wore instituted by the State Govern-
ment till 18-7-81 against factory ownerg
for failure to instal dust collection
equipment Conviction has been obtaine
eqd in 92 cases. The remaining 37 cases
are pending in the court,





